- REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

aceos

Commercial Complex(BDA),
Indiranagar,
Bangalore- 560 038.

pateds | 7 FEB 1988

APPLICATION NOS, 135 to 139 8g (F)

WePaNOW
APPLICANT - - Us RES PONDENTS
shri H,N. Hiriysnna Swamy The Accountant General (A&E), Bangalore
& 4 Ors & 2 Ors
To : -
4, Shri H,N. Miriyanna Swamy g8, The Comptrollsr & Auditor General
A No. 10, Bahedur Shah Zafar Marg
2., Shri M.S. Venkatasreamu ' New Delhi -~ 110 002 :
| 3. Smt P. Shivender Kaur n 9, The Secrstary
o ministry ef Finence
4, Shri B.K, Remésh pepartment of Expenditurs

Moy Delhi - 110 001

5, Shri S. Sreedhars .
) _ 40, Shri M. Vasudeve Reo

(s1 Nos. 1 to S5 - .Senicr Accountant8, Central Govt. Stng Counsel

office of the Accoutent General High Court Building

in Karnataka. " Bangalore - S60 001
(Accounts & Entitlements) ‘ ' o
Karnataka = I~

Bangalore = 560 001) ' -

6. Or M.S. Nagsraje
Advocate
35 (Above Hotel Swagath)
Ist main, Gandhineger
Bangalore ~ 560 009

7. The Accountant Genersl in
Karnataka
(Rccounts & Entitlements)
Bangalore = 560 001

Subjects SENDING COPIES_OF ORDER PASSED BY THE BENCH

A Please find enclosed-hercwith the cooy of ORDER/iiﬁX/
INTERKR ARRER passed by this Tribunal in the abave said application
on _12-2-88 _ .
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shri M. Vasudeva Rao, learned Additional Central GCovermnment
Stending Counsel. to take notice tor the respondents, in all of
them. Accordingly, he has taken notice for the respondents in

all thece cases. As in the previous cases also, Shri Rao again
‘geeks for two months' time to file reply and then argue the
matters. We are of the vieu that this request of Shri Rao is
wholly unjustified. We, therefore, reject this request of Stri Rao

and proceed to dispose them on merits.

4. The tacts of tﬁese cases and the questions of law that

arise for dgttrmination are in all rours with the decision

rendered by us in A. N0s.1327 to 1334/87 decided on 7/8.7.1987
{NANJUNDASLANMY ve ACCOUNTANT GENERAL, KARNATAKA, BANGALORE & OTHERS)
reiterated in A NOs,1078 to 1083/87 and connected cases decided

on 25.1.1988 (SMT. BHARATHI AND OTHERS v. THE ACCOUNTANT GENERAL,
KARNATAKA ARD OTHERS). For the very reasons stated in NANJUNDASWAMY

and BHARATHI's cases the claim of the applicants ftor revision of

their pay scales from 1.1.1986 instead of from 1.,4,1987, sanctioned

by the Government has to be upheld and we upholc the same.

5. In the light of our above discussion, we make the tollowing

orders and directions

(i) We declare that the applicants are entitled for the

‘revised pay scales extended by thé Government of India

fh\cf in its Order NO.Fo5(32)—E.111/86-Pt. 11 dated 12.6,1987
:&\" . N from 1,1,1986.
lﬁl '. ’\ \(11) We direct the respondents to tix the scales of pay
g o _ )ﬁ. of the applicants in the revised pay scales in
n T el ’:jﬁi/ terms of order made by the Gevemment ot India on
> “\ e ' 12.6,1987 from 1.,1.1986 and extend. all such conse=
- 7 vf:fil;yqv quential monetary benetits tlowing from the same to
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them trom that date with all such expedition
as is possible in the circumstances of the
‘cases and in any event, on or before 30th

April, 1988,

He Applications are allowed. But in the circumstances of

the case, we direct the parties to bear their ouwn costs,

SCL\' 5&\ - “n .
— p.oNv jod o\ ¥
VICE CkaﬁﬁaiPQC?\ MEMBER (A)
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CENTRAL ADMINISTRATIVE TRIBUNAL | R
BANGALORE BENCH ~ A
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Commercial Complex(BDA)
Indiranagar ; ;
Bangalore -~ 560 038 , ;

Dated 3+ § APR 1988

REVIEW APPLICATION NG, 29 to 45 , /88 _—

IN APPLICATION NOS, 121 to 132 & 135 to 13§7§§(F)

w po NO‘

*

‘Applicant Respondent
The Accountant General (A&E) Karnateka  V/s  Smt Vasantha & 16 Ors
T & 2 Ors ‘

o]

1. Ths Accountant General 10. Shri A.S. Jaysthirtha

(Accounts & Entitlements)
Karnataka
Bangalore - S60 001

11, Shri S.K. Kuppaswamy

12. Shri K. Subramanysm : .

2., The Comptroller & Auditor General
of India
Post Bag No. 7
Indraprastha Head Post Office
New Delhi - 110 002

13. Shri M, Basavareju
14, Smt S, vathsala

15. Smt K.S. Amruthavally

3. The Secretary
Miristry of Finance
Department of Expenditure
Rew-Delhi - 110 001

16.. Shri Rajasekharan G.

17. Shri H§,N. Hiriyasnna Swamy

4, Shri M. Vasudeva Rac - 18, Shri H.S..Venkataramu

Central Govt, Stng Counssl
High Court Building :
Bangalors - 560 001

19. Smt P. Shivender Kaur

20, Shri B.N. Ramssh
5. Smt Vasantha

21. Shri S, Sreedhare

6. Smt Bharathamatha - (81 Nos. 5 to 21 =

7. Smt G.S. lalitha Senior Accountants

0ffice of ths Accountant Genaral
“(Accounts & Entitlements)

9. Shri M. Lingesh Karnataka, Bangalore = 560 0013)

Subject : SENDING COPIES OF ORDER PASSED_BY THE BENCH

8. Shri K. Srinath

Please find enclosed herswith the copy of DRDEP/fXRX/SNXERSNxﬂRSSR

98358‘ by this Tribunal in the above SaldlappYICEtlon on 25-3-88 .
I . ‘\
22, Or M,S. Nagaraja L
&dvocats _ . ff %5%;Af>JEQL/&w€4£\sE£:
35 (Above Hotel Swagath » BEPONZTURRILA
Ist(nain Gandhinaggr ) RERNRYXRERIARRARND Py
' . (3UDICIAL)

" Encl ?9%281 re - 560 009
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 25TH DAY OF MARCH, 1988

Hon'ble Shri Justice K.S5. Puttaswamy, Uica-Chafrman
Present and .
Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NOS. 29 TO 45/1988

1. The Accountant General (A&E),
Karnataka, _
Bangalore.

2, The Comptroller and Auditor
General of India, Post Bag No.7,
Indraorastha Head Post Office,
New Delhi.

3. The Government of India, by its
Secretaries, M/o Finance,
Department of Expenditure,.
New Delhi. ess Applicants.

(Shri M. Vasudeva Rao, C.G.A.S.C.)
Ve

1. Smt. Vasantha,
Aged about 41 Years,
W/o. Sri. S. Narasimhan,
Senior Accountant.

2. Smt. Bharathamatha,

Ajed about 44 years,

W/o. Sti. B.S. Nityananda Gupta,
Senior Accountant.

Smto G.S . Lalitha ’
Aged. about 39 years,
W/o. Sri. ReN. Venkata Subba Rao,

Senior Accountant. ' _ . N R

. . DN S5y
Sri., K. Srinath, 4{ . ot
Aged about 42 years, 1w By - ) o
S/o. H.5. Duwarakanath, Y \;%"-* By ©
Senior Accountant. N e ff

LN st #
5. Sri. M. Lingesh, | R

Ajed about 54 years, o et

S/o. Sri. Muniswamappa,
Senior Accountant.

6. Sri. A+S. Jayathirtha,
Ajed. about 43 years,
S/o. Sri. A.L. Sethumadhava Rao,
Senior Accountant.




10,

11.

12,

13,

14,

-2 =

Sti S.K. Kuppasuamy,

A ed about 58 years,

S/o. Late Krishnaswamy Iyengar,
Senior Accountant.

Sri. K. Subramanyam,

Aged about 47 years,

S/0. Late B.Y. Krishnamurthy,
Senior Accountant.

Sri M. Basavaraju,

" Aged about 47 Years,

S/o. Sri. D.C. Mugeravalianpa,
Senior Accountant.

Smt. S. Vathsala,
Ajed about 44 years,
/o, Sri. S. Sridhar,
Senior Accountant.

Smt. N.S. Amruthavally,
S/o0. Sti.K.T. Vigamapriyan,
Senior Accountant. :

Sri. Rajasekharan,
Aged about 41 years,
S/o. Sri. N, Gopalan,
Senior Accountant.

Sri. H.N. Hiriyanna Suwamy,

Ajed about 44 years,

S/0. Sri. HN Suryanarayana Rao,
Senior Accountant.

M.S5. Venkataramu,

Aged about 48 years,

S/o. Late M.V. Subramanya Sastry,
Senior Accountant.

Stnt. P. Shivender Kaur,
Ajed about 41 years,
W/o. Sri Joginder Kaur,
Senior Accountant.

Sri. B.N, Ramesh,

Aged about 43 ysars,
S/0. Sri. B.N. Murthy,
Senior Accountant,

Sri. 5. Sreedhara,

Ayed about 42 years,

S/o. Late M. Seshagiri Rao,
Senior Accountant.

( The above respondents are working
in the 0/o the Ascountant Gzneral
(Accountants & Entitlement),
Karnataka, Bangalore)

(6r. M.S5. Nagaraja, Advocate)
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33 These applications having come up for hearing

to-day, Vice=Chairman made the'Follouing:

CRDER

1

These are applications for revieuw of our orders

made in Application Nos. 121 to 132 and 135 to 139 of
1988,

‘ 2, The applicants herein werse the respondents and
the respondents herein uere the applicants in the afore-

said originai applications.

3. On 9th and 12th february, 1988, the original

apolications filed by the respondents were disposed of by  “-

a Division Bench of this Tribunal following the ruling
in M. NANJUNDASJAMY AND OTHERS v, ACCOUNTANT GENERAL AND

DTHERS (1987 (3) sSLJ (CAT) 531).

44 In Nanjundasuamy's case we have held that the

T,
‘\\\STPA 7\
AR N ‘L

nrder cof Government of India made on 12.6.1987 reproduced
N <€ '

in its entirety at para 31 of the order directing that

the revision of pay scales to the cgdres referred to in
. o

hat order, should be given effectZfrom 1.1.1986 instead

o " K

$
i

+

5. In the later orders made, a review of

sought by the applicants, wue have enly applied at vefkjyﬂ
principle without doing anything more.
6. But the anplicants have still contended that

Nanjundaswamy's case had its application only to Accountants

and not to senior Accountants and the appiication of that

< of from 1.4,1987 as stipulated by Government~§nﬁthat ofﬁeré"i'

--J

-

!



order to senior Accountants suffers ffomia patent error

anparent on the face of the record. Shri M. Vasudeva Rao,
. |

learned Additional Standing Counsel appearing for the

apolicantglwidhlighted this very aspect 4nd urges for a

rsvieuv of our orders.,
|
|

7. Dr., M.S. Nagaraja, learned Advocaﬁe who had apoeared

for the ressondents in the original applications had suo

motu taken notice for them opposes these iapplications.

8. In Nanjundasuamy's case,all that ue have dones uas
to direct tne apolicants herein ar Goverdment that the

revision of pay scales effected by Government in its order

A to L , 2
dated 12.6.1387 Jiven eFfectLhy it only from 1,4,1987

should be yiven effect to from 1.1.1986. | In reaching
that conclusion, uwe have not differentiat@d on the
different cadres to which Government itsealf had extended
its benefit, We have only held that the Pery benefit
given by the Government in its order dateb 12.6.4987‘
L:" should be given effect from 1.1.1986 and hot'fiém 1.4.,1987,"°
~S In the orders, the revieu of which is soubht b;'"t;ié==

palicants we have only extended that verly benéfit to the

esnondents.

9. Je are also of the view that our order in Nanjunda;
Asuamy's case, alsg rightly extended to thb resoondents,
does not procesd on any distinction and dﬁfference betueen
the Accountanté and tHe Senior Accountant% and other
categories, if any,that are referred to inéthe order of

Lovernment. ue haue}therefore, no hesitation in holding



that our orders made, the revieu.of'uhich is sought.
by the applicantg does not suffer from any patent
8rToTr justifyiﬁg-a review at all, What had been
enunciated by the Supreme Court in SUSHIL KUMAR SEN
v. STATE OF BIHAR (AIR 1975 SC 1185) and NORTHERN
INDIA CATERERS y, Lt. GOVERNOR OF DELHI (AIR 1980

. SC 675) only supports our above conclusion.

10. On the foregoing discussion, we hold that these
applications are liable to be.rejecﬁed. We, therefore,.
reject thése applications. But, since the respondents
have entered appearance before they were notified, uwe
decline them costs.

A -
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REGISTERED

Comnercial Complex(BOR)

.Indirenagar
Bangalors - 560 038
Oated 3 . 9 MAY 1988

263 to 281, 4 te 6, 21 to 26, 28 to 33,

39 to 44, 59 to 63, 120, 121 teo 132
135 to 139, 188 to 215, 218 to 239,

253 te 262, 283 to 303

415 to 435/88(F) & 1078 to 1083/87(F)

b N
CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
T E XX
IANTI IN APPLICATION NOS,
240 to 251
Agglicants‘

Sat A. Manjula & Ors

To

1.

2,

3.

in the above said applications on 4-5-88.

V/s

Or M.S. Nagareja
Advocate

35 (Rbove Hotal Swagath)
Ist Main, Gandhinagar
Bangalore - 560 009

The Accountant Gsneral
(Rceounts & Entitlﬂmanta)
Karnateka

Bangalore - S60 001

The Comptroller & Auditor General
of Indie

No. 18, Bahadur Sheh Zafar Marg
New Delhi - 110 002

L 2o

Subject 3

Resgondanta

The Accountant General (A&E), Karnateka,
Bangalors & 2 Ors

4.

SENDING COPIES OF ORDER PASSED

The Secrstary

ministry of Finance
Department of Expenditure
New Delhi - 110 001

shri M.S. Padmarajsiah
Central Govt. Stng Counsel
High Court Building
Bangalors - 560 001

Shri M, Vesudeva Rao
Central Govt. Stng Counssl
High Court Building
Bangalore - 560 001

BY THE BENCH

pleagse find enclosad herewith the copy of

Encl 3 As above

ORDER passed by this Tribunal
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SubJect : SENDING COF’IES OF ORDER PASSED BY THE BENCH

' * Please find enclosed ‘herewith the copy of‘ mnsa/smq&amuﬂasa

passed by t,hls Tribunal in the above said application(s) on 16- 12 - B?.
N . . . . . A . |
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In the Central Adfainistrative w—w
s 'rribunal Bangalore Bench, _ ‘

3 : S ‘Bangalore -
St 9.C. B . -:3?_- \ﬂrrk

Sat 2.6, Bharathi i .Ors The AG (Aa£), Kltnntnka,

-

’ : O(dir Sheet (contd) - " Bengalore & Ors
or M.8, Wagaraje : , R.S. Pedmarsjeish .
Date | o Oftice Notes l ' . Otders-of Tribunal |

. E - Juc/uLnar(an)

2 .t A 176-12-1988

* ORDERS IN 0D NTEMPT PETIT IONS :
N0S.197 to 202/88 C/uw C.Ps.
212 to 276 & 297 to 326/88:

' ’In these petit iors under Sec.17:
) . of the Administrative Tribunels Act,
, ’ v I .| 1985 and Contempt of Courts Act,

- 1971, thé petitioners have moved
A _ this Tribunal to initiste Contempt
s L s , of Court ‘Praceedings agsinst’ the
' ' | respondents for non-implemeﬁtation
of the orders in their favour-by
this Tr;bunel.v

. 25.Smt. K.Ganga, Deputy'lccountant
L ) General(Admn.), Bangelore, appeer- '
ing for the respondents, hes placed
beford ue copiés of two orders,both
ﬂated_14—12-1988 passed by respon~
dent(R)’1, in fevour of the peti-
tioners, pursuant to the orders of
. ) ~ | this Tribunel in the matter, subject
to certzin terms and conditions

-

specified by R-1, It is aspparent
thet the aforesaid orders-of R-1

_— ' would éventually result in payment
. to the petitioners as directed by
L "this Tribunal. In these circumstan-
‘ | ces, we considar it ptaper to drop
the. Contempt of Court Proceedlngs

in question, The eaid proceedings
therefore sre hereby dropped. But,
~in the circumstances of the cese,

we direct the perties to bear their,
own costs,

J— - PRESEEN

"
_ SEQ\: SQJI. .
(K.S.PUTTASUAMY ) 1—"~TLTHLA .REGOTRL
VICE CHAIRMAN, MEMBER(A) s¢
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) vC/LHAR(AM) -
‘. 16-12~19g8.

ORDERS IN CONTEMPT PET ITIONS

Nos.203 TO 211/88 C/u C.Ps.,277

10 296[88

Petit':iohers' by Dr.m.s,

Nagsraja.

2, Réspondents by Smt'K;

(Admn. ), Bengelore, -

" "3, In these pétitions filed

coptempt of Courts proceedings
. . - 1 .
J2geinst the recpondents for non-

tant General, appesring for the
respondents, has brought to our
notice that the Hon'ble Supreme

the orders made in favour of the
' petitioners and therefore, these

lisble to be dropped., We find
this submission of Smt. Gengs is
correct.  On this vieuw, these

to bear their own coqts
A e ol AM.

L
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Gahgs, Deputy Rccountant Generel

under Sec.17 of the Adm1n1=trat1ve
Trlbunals Act,1385 and the Contempt
of Courts Act,1971, the ‘petitioners
heve?moJed this Tribunel fo initiste

implementztion of the arders ‘made
in their favour, by this TIribunel,

4. Smt, K.Genga,‘Depbty feccoun— !

Court has stayed the operation of

Contempt of Courts'Proceedings are

Contempt of Courts Proceedings are
lieble to be dropped. Ue, therefore,
drop these Contempt of Courts Pro-
ceedings, But, in the circumsteances.
.ofthe ceceg, wve direct the parties

A
‘-r. [ —

S4 _
vIcE CHAIRNAr\ Mt@mzmeER(n) @

_contd...3 :




